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AGREEMENT ON THE IMPORTATION OF
EDUCATIONAL, SCIENTIFIC AND CUL-
TURAL MATERIALS

ACCORD POUR L'IMPORTATION D'OBJETS
DE CARACTERE EDUCATIF, SCIENTI-
FIQUE OU CULTUREL

PREAMBLE

The contracting States,

CONSIDERING that the free exchange of ideas
and knowledge and, in general, the widest pos-
sible dissemination of the diverse forms of self-
expression used by civilizations are vitally im-
portant both for intellectual progress and
international understanding, and consequently
for the maintenance of world peace;

CONSIDERING that this interchange is accom-
plished primarily by means of books, publica-
tions and educational, scientific and cultural
materials ;

CONSIDERING that the Constitution of the
United Nations Educational, Scientific and Cul-
tural Organization urges co-operation between
nations in all branches of intellectual activity,
including "the exchange of publications, objects
of artistic and scientific interest and other mate-
rials of information" and provides further that
the Organization shall "collaborate in the work
of advancing the mutual knowledge and under-
standing of peoples, through all means of mass
communication and to that end recommend
such international agreements as may be neces-
sary to promote the free flow of ideas by word
and image";

RECOGNIZE that these aims will be effectively
furthered by an international agreement facili-
tating the free flow of books, publications and
educational, scientific and cultural materials;
and

HAVE, therefore, AGREED to the following
provisions:

PREAMBULE

Les Etats contractants,

CONSIDÉRANT que la libre circulation des
idées et des connaissances et, d'une manière gé-
nérale, la diffusion la plus large des diverses
formes d'expression des civilisations, sont des
conditions impérieuses tant du progrès intellec-
tuel que de la compréhension internationale, et
contribuent ainsi au maintien de la paix dans le
monde;

CONSIDÉRANT que ces échanges s'effectuent
essentiellement par l'intermédiaire de livres, de
publications et d'objets de caractère éducatif,
scientifique ou culturel;

CONSIDÉRANT que l'Acte constitutif de l'Orga-
nisation des Nations Unies pour l'Education, la
Science et la Culture préconise la coopération
entre nations dans toutes les branches de l'acti-
vité intellectuelle et notamment l'échange "de
publications, d'œuvres d'art, de matériel de labo-
ratoire et de toute documentation utile" et dis-
pose d'autre part que l'Organisation "favorise la
connaissance et la compréhension mutuelle des
nations en prêtant son concours aux organes d'in-
formation des masses", et qu'elle "recommande
à cet effet tels accords internationaux qu'elle
juge utiles pour faciliter la libre circulation des
idées par le mot et par l'image" ;

RECONNAISSENT qu'un accord international
destiné à favoriser la libre circulation des livres,
des publications et des objets présentant un ca-
ractère éducatif, scientifique ou culturel, consti-
tuera un moyen efficace de parvenir à ces fins ; et

CONVIENNENT à cet effet des dispositions qui
suivent:

ARTICLE I

1. The contracting States undertake not to
apply customs duties or other charges on, or in
connexion with, the importation of:

ARTICLE PREMIER

1. Les Etats contractants s'engagent à ne pas
appliquer de droits de douane et autres imposi-
tions à l'importation ou à l'occasion de l'impor-
tation :
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(а) Books, publications and documents,
listed in annex A to this Agreement;

(б) Educational, scientific and cultural ma-
terials, listed in annexes B, C, D and E to this
Agreement;

which are the products of another contracting
State, subject to the conditions laid down in
those annexes.

2. The provisions of paragraph 1 of this ar-
ticle shall not prevent any contracting State from
levying on imported materials:

(a) Internal taxes or any other internal
charges of any kind, imposed at the time of im-
portation or subsequently, not exceeding those
applied directly or indirectly to like domestic
products ;

(¿>) Fees and charges, other than customs
duties, imposed by governmental authorities on,
or in connexion with, importation, limited in
amount to the approximate cost of the services
rendered, and representing neither an indirect
protection to domestic products nor a taxation
of imports for revenue purposes.

ARTICLE II

1. The contracting States undertake to grant
the necessary licences and/or foreign exchange
for the importation of the following articles:

(а) Books and publications consigned to
public libraries and collections and to the libra-
ries and collections of public educational, re-
search or cultural institutions;

(б) Official government publications, that is,
official, parliamentary and administrative docu-
ments published in their country of origin ;

(c) Books and publications of the United
Nations or any of its specialized agencies;

Books and publications received by the
United Nations Educational, Scientific and Cul-
tural Organization and distributed free of charge
by it or under its supervision ;

а) Aux livres, publications et documents,
visés dans l'annexe A au présent Accord;

б) Aux objets de caractère éducatif, scienti-
fique ou culturel visés dans les annexes B, C, D
et E au présent Accord ;

lorsqu'ils répondent aux conditions fixées par
ces annexes et sont des produits d'un autre Etat
contractant.

2. Les dispositions du paragraphe premier du
présent article n'empêcheront pas un Etat con-
tractant de percevoir sur les objets importés:

а) Des taxes ou autres impositions intérieures
de quelque nature qu'elles soient, perçues lors
de l'importation ou ultérieurement, à la condi-
tion qu'elles n'excèdent pas celles qui frappent
directement ou indirectement les produits natio-
naux similaires;

б) Des redevances et impositions autres que
les droits de douane, perçues par les autorités
gouvernementales ou administratives à l'impor-
tation ou à l'occasion de l'importation, à la con-
dition qu'elles soient limitées au coût approxi-
matif des services rendus et qu'elles ne consti-
tuent pas une protection indirecte des produits
nationaux ou des taxes de caractère fiscal à
l'importation.

ARTICLE II

1. Les Etats contractants s'engagent à ac-
corder les devises et/ou les licences nécessaires
à l'importation des objets ci-après:

а) Livres et publications destinés aux biblio-
thèques et collections d'institutions publiques se
consacrant à l'enseignement, la recherche ou la
culture;

б) Documents officiels, parlementaires et ad-
ministratifs, publiés dans leur pays d'origine;

c) Livres et publications de l'Organisation
des Nations Unies et de ses institutions spé-
cialisées ;

à) Livres et publications reçus par l'Organi-
sation des Nations Unies pour l'Education, la
Science et la Culture et distribués gratuitement
par ses soins ou sous son contrôle sans pouvoir
faire l'objet d'une vente;



(e) Publications intended to promote tourist
travel outside the country of importation, sent
and distributed free of charge;

(/) Articles for the blind :

(i) Books, publications and documents
of all kinds in raised characters for
the blind;

(ii) Other articles specially designed for
the educational, scientific or cul-
tural advancement of the blind,
which are imported directly by in-
stitutions or organizations concerned
with the welfare of the blind, ap-
proved by the competent authorities
of the importing country for the
purpose of duty-free entry of these
types of articles.

2. The contracting States which at any time
apply quantitative restrictions and exchange con-
trol measures undertake to grant, as far as pos-
sible, foreign exchange and licences necessary
for the importation of other educational, scien-
tific or cultural materials, and particularly the
materials referred to in the annexes to this Agree-
ment.

ARTICLE III

1. The contracting States undertake to give
every possible facility to the importation of edu-
cational, scientific or cultural materials, which
are imported exclusively for showing at a public
exhibition approved by the competent authorities
of the importing country and for subsequent re-
exportation. These facilities shall include the
granting of the necessary licences and exemption
from customs duties and internal taxes and
charges of all kinds payable on importation,
other than fees and charges corresponding to the
approximate cost of services rendered.

2. Nothing in this article shall prevent the
authorities of an importing country from taking
such steps as may be necessary to ensure that the
materials in question shall be re-exported at the
close of their exhibition.

ARTICLE IV

The contracting States undertake that they
will as far as possible:

e) Publications destinées à encourager le tou-
risme en dehors du pays d'importation, envoyées
et distribuées gratuitement;

/) Objets destinés aux aveugles :
(i) Livres, publications et documents de

toutes sortes, en relief, pour aveu-
gles;

(ii) Autres objets spécialement conçus
pour le développement éducatif,
scientifique ou culturel des aveugles,
importés directement par des institu-
tions d'aveugles ou par des organisa-
tions de secours aux aveugles agréées
par les autorités compétentes du pays
d'importation pour recevoir ces ob-
jets en franchise.

2. Les Etats contractants qui appliqueraient
des restrictions quantitatives et des mesures de
contrôle de change, s'engagent à accorder, dans
toute la mesure du possible, les devises et les
licences nécessaires pour importer les autres ob-
jets de caractère éducatif, scientifique ou cultu-
rel, et notamment les objets visés dans les an-
nexes au présent Accord.

ARTICLE III

1. Les Etats contractants s'engagent à accor-
der toutes facilités possibles à l'importation des
objets de caractère éducatif, scientifique ou cul-
turel importés exclusivement pour être exposés
lors d'une exposition publique agréée par les
autorités compétentes du pays d'importation et
destinés à être réexportés ultérieurement. Ces
facilités comprendront l'octroi des licences né-
cessaires et l'exonération des droits de douane
ainsi que des taxes et autres impositions inté-
rieures perçues lors de l'importation, à l'exclu-
sion de celles qui correspondraient au coût ap-
proximatif des services rendus.

2. Aucune disposition du présent article
n'empêchera les autorités du pays d'importation
de prendre les mesures nécessaires pour s'assurer
que les objets en question seront bien réexportés
lors de la clôture de l'exposition.

ARTICLE IV

Les Etats contractants s'engagent, dans toute
la mesure du possible:



(а) Continue their common efforts to pro-
mote by every means the free circulation of edu-
cational, scientific or cultural materials, and
abolish or reduce any restrictions to that free
circulation which are not referred to in this
Agreement;

(б) Simplify the administrative procedure
governing the importation of educational, scien-
tific or cultural materials;

(c) Facilitate the expeditious and safe cus-
toms clearance of educational, scientific or cul-
tural materials.

ARTICLE V

Nothing in this Agreement shall affect the
right of contracting States to take measures, in
conformity with their legislation, to prohibit or
limit the importation, or the circulation after
importation, of articles on grounds relating
directly to national security, public order or
public morals.

ARTICLE VI

This Agreement shall not modify or affect the
laws and regulations of any contracting State or
any of its international treaties, conventions,
agreements or proclamations, with respect to
copyright, trademarks or patents.

ARTICLE VII

Subject to the provisions of any previous con-
ventions to which the contracting States may
have subscribed for the settlement of disputes,
the contracting States undertake to have recourse
to negotiations or conciliation, with a view to
settlement of any disputes regarding the inter-
pretation or the application of this Agreement.

ARTICLE VIII

In case of a dispute between contracting States
relating to the educational, scientific or cultural
character of imported materials, the interested

a) A poursuivre leurs efforts communs afin
de favoriser par tous les moyens la libre circula-
tion des objets de caractère éducatif, scientifique
ou culturel et d'abolir ou de réduire toutes res-
trictions à cette libre circulation qui ne sont pas
visées par le présent Accord;

¿>) A simplifier les formalités d'ordre admi-
nistratif afférentes à l'importation des objets de
caractère éducatif, scientifique ou culturel;

c) A faciliter le dédouanement rapide, et
avec toutes les précautions désirables, des objets
de caractère éducatif, scientifique ou culturel.

ARTICLE V

Aucune disposition du présent Accord ne sau-
rait aliéner le droit des Etats contractants de
prendre, en vertu de leurs législations nationales,
des mesures destinées à interdire ou à limiter
l'importation ou la circulation après leur impor-
tation, de certains objets, lorsque ces mesures
sont fondées sur des motifs relevant directement
de la sécurité nationale, de la moralité ou de
l'ordre public de l'Etat contractant.

ARTICLE VI

Le présent Accord ne saurait porter atteinte
ou entraîner des modifications aux lois et règle-
ments d'un Etat contractant, ou aux traités, con-
ventions, accords ou proclamations auxquels un
Etat contractant aurait souscrit, en ce qui con-
cerne la protection du droit d'auteur ou de la
propriété industrielle, y compris les brevets et
les marques de fabrique.

ARTICLE VII

Les Etats contractants s'engagent à recourir
aux voies de négociations ou de conciliation pour
régler tout différend relatif à l'interprétation ou
à l'application du présent Accord, sans préjudice
des dispositions conventionnelles antérieures
auxquelles ils auraient pu souscrire quant au
règlement de conflits qui pourraient survenir
entre eux.

ARTICLE VIII

En cas de contestation en^re Etats contractants
sur le caractère éducatif, scientifique ou culturel
d'un objet importé, les Parties intéressées pour-



Parties may, by common agreement, refer it to
the Director-General of the United Nations Edu-
cational, Scientific and Cultural Organization for
an advisory opinion.

ARTICLE IX

1. This Agreement, of which the English and
French texts are equally authentic, shall bear
today's date and remain open for signature by
all Member States of the United Nations Edu-
cational, Scientific and Cultural Organization,
all Member States of the United Nations and any
non-member State to which an invitation may
have been addressed by the Executive Board of
the United Nations Educational, Scientific and
Cultural Organization.

2. The Agreement shall be ratified on behalf
of the signatory States in accordance with their
respective constitutional procedure.

3. The instruments of ratification shall be
deposited with the Secretary-General of the
United Nations.

ront, d'un commun accord, demander un avis
consultatif au Directeur général de l'Organisa-
tion des Nations Unies pour l'Education, la
Science et la Culture.

ARTICLE IX

1. Le présent Accord, dont les textes anglais
et français font également foi, portera la date de
ce jour et sera ouvert à la signature de tous les
Etats Membres de l'Organisation des Nations
Unies pour l'Education, la Science et la Culture,
de tous les Etats Membres des Nations Unies et
de tous les Etats non membres auxquels une in-
vitation aura été adressée à cet effet par le Con-
seil exécutif de l'Organisation des Nations Unies
pour l'Education, la Science et la Culture.

2. Le présent Accord sera soumis à la ratifi-
cation des Etats signataires conformément à leur
procédure constitutionnelle.

3. Les instruments de ratification seront dé-
posés auprès du Secrétaire général de l'Organisa-
tion des Nations Unies.

ARTICLE X

The States referred to in paragraph 1 of
article IX may accept this Agreement from
22 November 1950.- Acceptance shall become
effective on the deposit of a formal instrument
with the Secretary-General of the United Nations.

ARTICLE X

II pourra être adhéré au présent Accord à
partir du 22 novembre 1950 par les Etats visés
au paragraphe premier de l'article IX. L'adhé-
sion se fera par le dépôt d'un instrument formel
auprès du Secrétaire général de l'Organisation
des Nations Unies.

ARTICLE XI

This Agreement shall come into force on the
date on which the Secretary-General of the
United Nations receives instruments of ratifica-
tion or acceptance from ten States.

ARTICLE XII

1. The States Parties to this Agreement on
the date of its coming into force shall each take
all the necessary measures for its fully effective
operation within a period of six months after
that date.

2. For States which may deposit their instru-
ments of ratification or acceptance after the date

ARTICLE XI

Le présent Accord entrera en vigueur à dater
du jour où le Secrétaire général de l'Organisation
des Nations Unies aura reçu les instruments de
ratification ou d'adhésion de dix Etats.

ARTICLE XII

1. Les Etats Parties au présent Accord à la
date de son entrée en vigueur prendront, chacun
en ce qui le concerne, toutes les mesures requises
pour sa mise en application pratique dans un
délai de six mois.

2. Ce délai sera de trois mois à compter du
dépôt de l'instrument de ratification ou d'adhé-



of the Agreement coming into force, these meas-
ures shall be taken within a period of three
months from the date of deposit.

3. Within one month of the expiration of the
periods mentioned in paragraphs 1 and 2 of this
article, the contracting States to this Agreement
shall submit a report to the United Nations Edu-
cational, Scientific and Cultural Organization of
the measures which they have taken for such
fully effective operation.

4. The United Nations Educational, Scientific
and Cultural Organization shall transmit this re-
port to all signatory States to this Agreement and
to the International Trade Organization (provi-
sionally, to its Interim Commission).

ARTICLE XIII

Any contracting State may, at the time of
signature or the deposit of its instrument of rati-
fication or acceptance, or at any time thereafter,
declare by notification addressed to the Secre-
tary-General of the United Nations that this
Agreement shall extend to all or any of the ter-
ritories for the conduct of whose foreign relations
that contracting State is responsible.

ARTICLE XIV

1. Two years after the date of the coming into
force of this Agreement, any contracting State
may, on its own behalf or on behalf of any of the
territories for the conduct of whose foreign rela-
tions that contracting State is responsible, de-
nounce this Agreement by an instrument in
writing deposited with the Secretary-General of
the United Nations.

2. The denunciation shall take effect one year
after the receipt of the instrument of denun-
ciation.

sion, pour tous les Etats qui déposeraient leur
instrument de ratification ou d'adhésion après la
date d'entrée en vigueur de l'Accord.

3. Un mois au plus tard après l'expiration des
délais prévus aux paragraphes 1 et 2 du présent
article, les Etats contractants au présent Accord
transmettront à l'Organisation des Nations Unies
pour l'Education, la Science et la Culture, un
rapport sur les mesures qu'ils auront prises pour
assurer cette mise en application pratique.

4. L'Organisation des Nations Unies pour
l'Education, la Science et la Culture transmettra
ce rapport à tous les Etats signataires du présent
Accord et à l'Organisation internationale du
Commerce (provisoirement à sa Commission
intérimaire).

ARTICLE XIII

Tout Etat contractant pourra, au moment de
la signature, ou du dépôt de l'instrument de rati-
fication ou d'adhésion, ou à tout moment ulté-
rieur, déclarer par une notification adressée au
Secrétaire général de l'Organisation des Nations
Unies que le présent Accord s'étendra à un ou
plusieurs des territoires qu'il représente sur le
plan international.

ARTICLE XIV

1. A l'expiration d'un délai de deux ans à
partir de l'entrée en vigueur du présent Accord,
tout Etat contractant pourra, en son propre nom
ou au nom de tout territoire qu'il représente sur
le plan international, dénoncer cet Accord par un
instrument écrit déposé auprès du Secrétaire
général de l'Organisation des Nations Unies.

2. La dénonciation prendra effet un an après
réception de cet instrument de dénonciation.

ARTICLE XV

The Secretary-General of the United Nations
shall inform the States referred to in paragraph 1
of article IX, as well as the United Nations Edu-
cational, Scientific and Cultural Organization,
and the International Trade Organization (pro-

ARTICLE XV

Le Secrétaire général de l'Organisation des
Nations Unies informera les Etats visés au para-
graphe premier de l'article IX, ainsi que l'Orga-
nisation des Nations Unies pour l'Education, la
Science et la Culture et l'Organisation interna-



visionally, its Interim Commission), of the de-
posit of all the instruments of ratification and
acceptance provided for in articles IX and X, as
well as of the notifications and denunciations pro-
vided for respectively in articles XIII and XIV.

tionale du Commerce (provisoirement sa Com-
mission intérimaire) du dépôt de tous les instru-
ments de ratification ou d'adhésion mentionnés
aux articles IX et X, de même que des notifica-
tions et dénonciations respectivement prévues
aux articles XIII et XIV.

ARTICLE XVI

At the request of one-third of the contracting
States to this Agreement, the Director-General
of the United Nations Educational, Scientific and
Cultural Organization shall place on the agenda
of the next session of the General Conference of
that Organization, the question of convoking a
meeting for the revision of this Agreement.

ARTICLE XVII

Annexes A, B, C, D and E, as well as the
Protocol annexed to this Agreement are hereby
made an integral part of this Agreement.

ARTICLE XVIII

1. In accordance with Article 102 of the
Charter of the United Nations, this Agreement
shall be registered by the Secretary-General of
the United Nations on the date of its coming into
force.

2. IN FAITH WHEREOF the undersigned, duly
authorized, have signed this Agreement on be-
half of their respective Governments.

DONE at Lake Success, New York, this
twenty-second day of November one thousand
nine hundred and fifty in a single copy, which
shall remain deposited in the archives of the
United Nations, and certified true copies of which
shall be delivered to all the States referred to in
paragraph 1 of article IX, as well as to the United
Nations Educational, Scientific and Cultural Or-
ganization and to the International Trade Organi-
zation (provisionally, to its Interim Commission).

ARTICLE XVI

A la demande d'un tiers des Etats contrac-
tants, le Directeur général de l'Organisation des
Nations Unies pour l'Education, la Science et la
Culture portera à l'ordre du jour de la prochaine
session de la Conférence générale de cette Organi-
sation la question de la convocation d'une con-
férence pour la revision du présent Accord.

ARTICLE XVII

Les annexes A, B, C, D et E, ainsi que le
Protocole annexé au présent Accord, font partie
intégrante de cet Accord.

ARTICLE XVIII

1. Conformément à l'Article 102 de la Charte
des Nations Unies, le présent Accord sera en-
registré par le Secrétaire général de l'Organisa-
tion des Nations Unies à la date de son entrée
en vigueur.

2. EN FOI DE QUOI les soussignés dûment auto-
risés ont signé le présent Accord au nom de leurs
Gouvernements respectifs.

FAIT à Lake Success, New-York, le vingt-
deux novembre mil neuf cent cinquante en un
seul exemplaire, qui sera déposé dans les
archives de l'Organisation des Nations Unies
et dont les copies certifiées conformes seront
remises à tous les Etats visés au paragraphe 1
de l'article IX, ainsi qu'à l'Organisation des
Nations Unies pour l'Education, la Science et
la Culture et à l'Organisation internationale
du Commerce (provisoirement sa Commission
intérimaire).



ANNEX A

BOOKS, PUBLICATIONS AND DOCUMENTS

(i) Printed books,

(ii) Newspapers and periodicals.

(iii) Books and documents produced by duplicating
processes other than printing.

(iv) Official government publications, that is, offi-
cial, parliamentary and administrative docu-
ments published in their country of origin.

(v) Travel posters and travel literature (pam-
phlets, guides, time-tables, leaflets and similar
publications), whether illustrated or not, in-
cluding those published by private commercial
enterprises, whose purpose is to stimulate
travel outside the country of importation.

(vi) Publications whose purpose is to stimulate
study outside the country of importation.

(vii) Manuscripts, including typescripts.

(viii) Catalogues of books and publications, being
books and publications offered for sale by
publishers or booksellers established outside
the country of importation.

(ix) Catalogues of films, recordings or other visual
and auditory material of an educational, scien-
tific or cultural character, being catalogues
issued by or on behalf of the United Nations
or any of its specialized agencies.

(x) Music in manuscript or printed form, or repro-
duced by duplicating processes other than
printing.

(xi) Geographical, hydrographical or astronomical
maps and charts.

(xii) Architectural, industrial or engineering plans
and designs, and reproductions thereof, in-
tended for study in scientific establishments
or educational institutions approved by the
competent authorities of the importing coun-
try for the purpose of duty-free admission of
these types of articles.

ANNEXE A

LIVRES, PUBLICATIONS ET DOCUMENTS

(i) Livres imprimés,

(ii) Journaux et périodiques.

(iii) Livres et documents obtenus par des procédés
de polycopie autres que l'impression.

(iv) Documents officiels, parlementaires et adminis-
tratifs, publiés dans leur pays d'origine.

(v) Affiches de propagande touristique et publica-
tions touristiques (brochures, guides, horaires,
dépliants et publications similaires) illustrées
ou non, y compris celles qui sont éditées par
des entreprises privées, invitant le public à
effectuer des voyages en dehors du pays d'im-
portation.

(vi) Publications invitant à faire des études à
l'étranger.

(vii) Manuscrits et documents dactylographiés.

(viii) Catalogues de livres et de publications, mis
en vente par une maison d'édition ou par un
libraire établis en dehors du pays d'importa-
tion.

(ix) Catalogues de films, d'enregistrements ou de
tout autre matériel visuel et auditif de carac-
tère éducatif, scientifique ou culturel, édités
par ou pour le compte de l'Organisation des
Nations Unies, ou l'une de ses institutions
spécialisées.

(x) Musique manuscrite, imprimée ou reproduite
par des procédés de polycopie autres que
l'impression.

(xi) Cartes géographiques, hydrographiques ou
célestes.

(xii) Plans et dessins d'architecture, ou de caractère
industriel ou technique, et leurs reproductions,
destinés à l'étude dans des établissements
scientifiques ou d'enseignement agréés par les
autorités compétentes du pays d'importation
pour recevoir ces objets en franchise.
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(The exemptions provided by annex A shall not
apply to:

(а) Stationery;

(б) Books, publications and documents (except
catalogues, travel posters and travel literature re-
ferred to above) published by or for a private com-
mercial enterprise, essentially for advertising pur-
poses;

(c) Newspapers and periodicals in which the
advertising matter is in excess of 70 per cent by
space;

(d) All other items (except catalogues referred
to above) in which the advertising matter is in excess
of 25 per cent by space. In the case of travel posters
and literature, this percentage shall apply only to
private commercial advertising matter.)

ANNEX В

WORKS OF ART AND COLLECTORS* PIECES OF AN
EDUCATIONAL, SCIENTIFIC OR CULTURAL CHAR-
ACTER

(i) Paintings and drawings, including copies, exe-
cuted entirely by hand, but excluding manu-
factured decorated wares.

(ii) Hand-printed impressions, produced from
hand-engraved or hand-etched blocks, plates or
other material, and signed and numbered by
the artist.

(iii) Original works of art of statuary or sculpture,
whether in the round, in relief, or in intaglio,
excluding mass-produced reproductions and
works of conventional craftsmanship of a com-
mercial character.

(iv) Collectors' pieces and objects of art consigned
to public galleries, museums and other public
institutions, approved by the competent au-
thorities of the importing country for the pur-
pose of duty-free entry of these types of arti-
cles, not intended for resale.

(v) Collections and collectors' pieces in such
scientific fields as anatomy, zoology, botany,
mineralogy, palaeontology, archaeology and
ethnography, not intended for resale.

(Les exonérations prévues dans la présente an-
nexe A ne s'appliqueront pas aux objets suivants:

а) Articles de papeterie;

б) Livres, publications et documents (à l'excep-
tion des catalogues ainsi que des affiches et des pu-
blications touristiques visés ci-dessus), publiés
essentiellement à des fins de propagande commer-
ciale par une entreprise commerciale privée ou pour
son compte;

c) Journaux et périodiques dans lesquels la publi-
cité excède 70 pour 100 de la surface;

d) Tous autres objets (à l'exception des catalogues
visés ci-dessus) dans lesquels la publicité excède 25
pour 100 de la surface. Dans le cas des publications
et affiches de propagande touristique, ce pourcentage
ne concerne que la publicité commerciale privée.)

ANNEXE В

ŒUVRES D'ART ET OBJETS DE COLLECTION DE CARAC-
TÈRE ÉDUCATIF, SCIENTIFIQUE OU CULTUREL

(i) Peintures et dessins, y compris les copies, en-
tièrement exécutés à la main, à l'exclusion des
objets manufacturés décorés.

(ii) Lithographies, gravures et estampes, signées et
numérotées par l'artiste et obtenues au moyen
de pierres lithographiques, planches, ou autres
surfaces gravées, entièrement exécutées à la
main.

(iii) Œuvres originales de la sculpture ou de l'art
statuaire, en ronde bosse, en relief ou in in-
taglio, a l'exclusion des reproductions en série
et des œuvres artisanales de caractère com-
mercial.

(iv) Objets de collection et objets d'art destinés aux
musées, galeries et autres établissements pu-
blics agréés par les autorités compétentes du
pays d'importation pour recevoir ces objets en
franchise, sous réserve qu'ils ne puissent être
vendus.

(v) Collections et objets de collection intéressant
les sciences et notamment l'anatomie, la zoolo-
gie, la botanique, la minéralogie, la paléonto-
logie, l'archéologie et l'ethnographie, non des-
tinés à des fins commerciales.
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(vi) Antiques, being articles in excess of 100 years
of age.

(vi) Objets anciens ayant plus de 100 années d'âge.

ANNEX С

VISUAL AJVD AUDITORY MATERIALS OF AN EDUCA-
TIONAL, SCIENTIFIC OR CULTURAL CHARACTER

(i) Films, filmstrips, microfilms and slides, of an
educational, scientific or cultural character,
when imported by organizations (including, at
the discretion of the importing country, broad-
casting organizations), approved by the com-
petent authorities of the importing country for
the purpose of duty-free admission of these
types of articles, exclusively for exhibition by
these organizations or by other public or pri-
vate educational, scientific or cultural institu-
tions or societies approved by the aforesaid
authorities.

(ii) Newsreels (with or without sound track), de-
picting events of current news value at the time
of importation, and imported in either negative
form, exposed and developed, or positive form,
printed and developed, when imported by or-
ganizations (including, at the discretion of the
importing country, broadcasting organizations)
approved by the competent authorities of the
importing country for the purpose of duty-free
admission of such films, provided that free
entry may be limited to two copies of each
subject for copying purposes.

(iii) Sound recordings of an educational, scientific
or cultural character for use exclusively in
public or private educational, scientific or cul-
tural institutions or societies (including, at the
discretion of the importing country, broadcast-
ing organizations) approved by the competent
authorities of the importing country for the
purpose of duty-free admission of these types
of articles.

(iv) Films, filmstrips, microfilms and sound record-
ings of an educational, scientific or cultural
character produced by the United Nations or
any of its specialized agencies.

ANNEXE С

MATÉRIEL VISUEL ET AUDITIF DE CARACTÈRE ÉDUCA-
TIF, SCIENTIFIQUE OU CULTUREL

(i) Films, films fixes, microfilms et diapositives, de
caractère éducatif, scientifique ou culturel im-
portés par des organisations (y compris, au
gré du pays d'importation, les organismes de
radiodiffusion) agréées par les autorités com-
pétentes du pays d'importation pour recevoir
ces objets en franchise, et destinés exclusive-
ment à être utilisés par ces organisations ou par
toute autre institution ou association publique
ou privée, de caractère éducatif, scientifique ou
culturel, également agréée par les autorités sus-
mentionnées.

(ii) Films d'actualités (comportant ou non le son)
représentant des événements ayant un caractère
d'actualité à l'époque de l'importation, et im-
portés, aux fins de reproduction, soit sous
forme de négatifs, impressionnés et développés,
soit sous forme de positifs, exposés et dévelop-
pés, la franchise pouvant être limitée à deux
copies par sujet. Les films d'actualités ne béné-
ficient de ce régime que s'ils sont importés par
des organisations (y compris, au gré du pays
d'importation, les organismes de radiodiffu-
sion) agréées par les autorités compétentes du
pays d'importation pour les recevoir en fran-
chise.

(iii) Enregistrements sonores de caractère éducatif,
scientifique ou culturel destinés exclusivement
à des institutions (y compris, au gré du pays
d'importation, les organismes de radiodiffu-
sion) ou associations publiques ou privées de
caractère éducatif, scientifique ou culturel,
agréées par les autorités compétentes du pays
d'importation pour recevoir ce matériel en
franchise.

(iv) Films, films fixes, microfilms et enregistrements
sonores de caractère éducatif, scientifique ou
culturel, produits par l'Organisation des Na-
tions Unies ou l'une de ses institutions spé-
cialisées.
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(v) Patterns, models and wall charts for use ex-
clusively for demonstrating and teaching pur-
poses in public or private educational, scien-
tific or cultural institutions approved by the
competent authorities of the importing country
for the purpose of duty-free admission of these
types of articles.

ANNEX D

SCIENTIFIC INSTRUMENTS OR APPARATUS

Scientific instruments or apparatus, intended ex-
clusively for educational purposes or pure scientific
research, provided:

(a) That such scientific instruments or apparatus
are consigned to public or private scientific or educa-
tional institutions approved by the competent authori-
ties of the importing country for the purpose of duty-
free entry of these types of articles, and used under
the control and responsibility of these institutions;

(6) That instruments or apparatus of equivalent
scientific value are not being manufactured in the
country of importation.

(v) Modèles, maquettes et tableaux muraux desti-
nés exclusivement à la démonstration et à Fen-
seignement dans des établissements de caractère
éducatif, scientifique ou culturel, publics ou
privés, agréés par les autorités compétentes du
pays d'importation pour recevoir ce matériel
en franchise.

ANNEXE D

INSTRUMENTS ET APPAREILS SCIENTIFIQUES

Instruments et appareils scientifiques destinés ex-
clusivement à l'enseignement ou à la recherche scien-
tifique pure, sous réserve:

a) Que les instruments ou appareils scientifiques
en question soient destinés à des établissements scien-
tifiques ou d'enseignement, publics ou privés, agréés
par les autorités compétentes du pays d'importation
pour recevoir ces objets en franchise, ces derniers
devant être utilisés sous le contrôle et la responsa-
bilité de ces établissements;

b) Que des instruments ou appareils de valeur
scientifique équivalente ne soient pas présentement
fabriqués dans le pays d'importation.

ANNEX E

ARTICLES FOR THE BLIND

(i) Books, publications and documents of all kinds
in raised characters for the blind.

(ii) Other articles specially designed for the educa-
tional, scientific or cultural advancement of the
blind, which are imported directly by institu-
tions or organizations concerned with the wel-
fare of the blind, approved by the competent
authorities of the importing country for the pur-
pose of duty-free entry of these types of articles.

ANNEXE E

OBJETS DESTINÉS AUX AVEUGLES

(i) Livres, publications et documents de toutes sortes
en relief pour aveugles.

(ii) Autres objets spécialement conçus pour le dé-
veloppement éducatif, scientifique ou culturel
des aveugles, importés directement par des ins-
titutions d'aveugles ou par des organisations de
secours aux aveugles agréées par les autorités
compétentes du pays d'importation pour recevoir
ces objets en franchise.
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PROTOCOL ANNEXED TO THE AGREE-
MENT ON THE IMPORTATION OF EDU-
CATIONAL, SCIENTIFIC AND CULTURAL
MATERIALS

The contracting States,
IN THE INTEREST OF facilitating the partici-

pation of the United States of America in the
Agreement on the Importation of Educational,
Scientific and Cultural Materials, have agreed
to the following:

1. The United States of America shall have
the option of ratifying this Agreement, under
article IX, or of accepting it, under article X,
with the inclusion of the reservation hereunder.

2. In the event of the United States of Amer-
ica becoming Party to this Agreement with the
reservation provided for in the preceding para-
graph 1, the provisions of that reservation may
be invoked by the Government of the United
States of America with regard to any of the con-
tracting States to this Agreement, or by any con-
tracting State with regard to the United States
of America, provided that any measure imposed
pursuant to such reservation shall be applied on
a non-discriminatory basis.

(TEXT OF THE RESERVATION)

(a) If, as a result of the obligations incurred
by a contracting State under this Agreement, any
product covered by this Agreement is being im-
ported into the territory of a contracting State
in such relatively increased quantities and under
such conditions as to cause or threaten serious
injury to the domestic industry in that territory
producing like or directly competitive products,
the contracting State, under the conditions pro-
vided for by paragraph 2 above, shall be free, in
respect of such product and to the extent and for
such time as may be necessary to prevent or
remedy such injury, to suspend, in whole or in
part, any obligation under this Agreement with
respect to such product.

(b) Before any contracting State shall take
action pursuant to the provisions of paragraph
(a) above, it shall give notice in writing to the

PROTOCOLE ANNEXE A L'ACCORD POUR
L'IMPORTATION DES OBJETS DE CA-
RACTERE EDUCATIF, SCIENTIFIQUE
OU CULTUREL

Les Etats contractants,
CONSIDÉRANT l'intérêt qu'il y a à faciliter

l'accession des Etats-Unis d'Amérique à l'Accord
pour l'importation des objets de caractère édu-
catif, scientifique ou culturel, sont convenus de
ce qui suit:

1. Les Etats-Unis d'Amérique auront la fa-
culté de ratifier le présent Accord, aux termes de
l'article IX, ou d'y adhérer, aux termes de l'ar-
ticle X, en y introduisant la réserve dont le texte
figure ci-dessous.

2. Au cas où les Etats-Unis d'Amérique de-
viendraient Parties à l'Accord en formulant la
réserve prévue au paragraphe 1, les dispositions
de ladite réserve pourront être invoquées aussi
bien par les Etats-Unis d'Amérique à l'égard de
tout Etat contractant au présent Accord, que par
tout Etat contractant à l'égard des Etats-Unis
d'Amérique, aucune mesure prise en vertu de
cette réserve ne devant avoir un caractère dis-
criminatoire.

(TEXTE DE LA RÉSERVE)

a) Si, par l'effet des engagements assumés
par un Etat contractant aux termes du présent
Accord, les importations dans son territoire d'un
quelconque des objets visés dans le présent Ac-
cord accusent une augmentation relative telle et
s'effectuent dans des conditions telles, qu'elles
portent ou menacent de porter un préjudice
grave aux producteurs nationaux de produits
similaires ou directement concurrents, il sera
loisible à cet Etat contractant, compte tenu des
dispositions du paragraphe 2 ci-dessus, et dans
la mesure et pendant le temps qui pourront être
nécessaires pour prévenir ou réparer ce préjudice,
de suspendre, en totalité ou en partie, les engage-
ments pris par lui en vertu du présent Accord en
ce qui concerne l'objet en question.

b) Avant d'introduire des mesures en appli-
cation des dispositions du paragraphe a) qui pré-
cède, l'Etat contractant intéressé en donnera
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United Nations Educational, Scientific and Cul-
tural Organization as far in advance as may be
practicable and shall afford the Organization and
the contracting States which are Parties to this
Agreement an opportunity to consult with it in
respect of the proposed action.

(c) In critical circumstances where delay
would cause damage which it would be difficult
to repair, action under paragraph (a) above may
be taken provisionally without prior consulta-
tion, on the condition that consultation be
effected immediately after taking such action.

préavis par écrit à l'Organisation des Nations
Unies pour l'Education, la Science et la Culture,
aussi longtemps à l'avance que possible, et four-
nira, à l'Organisation et aux Etats contractants
Parties au présent Accord, la possibilité de con-
férer avec lui au sujet de la mesure envisagée.

c) Dans les cas critiques, lorsqu'un retard en-
traînerait des dommages qu'il serait difficile de
réparer, des mesures provisoires pourront être
prises en vertu du paragraphe a) du présent Pro-
tocole, sans consultations préalables, à condition
qu'il y ait consultations immédiatement après
l'introduction des mesures en question.
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FOR AFGHANISTAN:

POUR L'AFGHANISTAN:

FOR ARGENTINA:

POUR L'ARGENTINE:

FOR AUSTRALIA:

POUR L'AUSTRALIE:

FOR AUSTRIA:

POUR L'AUTRICHE:

FOR THE KINGDOM OF BELGIUM:

POUR LE ROYAUME DE BELGIQUE:
22 Nov. 1950

Joseph NisoT y¡



FOR BOLIVIA:

POUR LA BOLIVIE :
A. COSTA DU RELS
ad referendum
Nov. 22, 1950

FOR BRAZIL:

POUR LE BRÉSIL:

FOR THE UNION OF BURMA:

POUR L'UNION BIRMANE:

FOR THE BYELORUSSIAN SOVIET SOCIALIST REPUBLIC:

POUR LA RÉPUBLIQUE SOCIALISTE SOVIÉTIQUE DE BIÉLORUSSIE:

FOR CANADA:

POUR LE CANADA:
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FOR CEYLON:

POUR CEYLAN:

FOR CHILE:

POUR LE CHILI;

FOR CHINA:

POUR LA CHINE:

FOR COLOMBIA:

POUR LA COLOMBIE

Tingfu F. TSIANG

22 Nov. 1950

Elíseo ARANGO

22 Nov. 1950

FOR COSTA RICA:

POUR COSTA-RICA:
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FOR CUBA:

POUR CUBA:

FOR CZECHOSLOVAKIA:

POUR LA TCHÉCOSLOVAQUIE;

FOR DENMARK:

POUR LE DANEMARK:

FOR THE DOMINICAN REPUBLIC :

POUR LA RÉPUBLIQUE DOMINICAINE:
Max HENRÍQUEZ UREÑA

Nov. 22, 1950

FOR ECUADOR:

POUR L'EQUATEUR:
QUEVEDO

20 Novembre 22, 1950



FOR EGYPT:

POUR L'EGYPTE:

FOR EL SALVADOR:

POUR LE SALVADOR:

FOR ETHIOPIA:

POUR L'ETHIOPIE:

FOR FRANCE:

POUR LA FRANCE:

M. SALAH-EL-ÜIN

Nov. 22, 1950

Hector David CASTRO

December 4, 1950

FOR GREECE:

POUR LA GRÈCE:
Alexis KYROU

November 22, 1950 21



FOR GUATEMALA:

POUR LE GUATEMALA:

FOR HAITI:

POUR HAÏTI:

FOR HONDURAS:

POUR LE HONDURAS:

FOR HUNGARY:

POUR LA HONGRIE :

Ricardo CASTAÑEDA PAGANINI

22 Novembre 1950

Dr. PRICE-MARS

22 Novembre 1950

FOR ICELAND:

POUR L'ISLANDE:
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FOR INDIA:

POUR L'INDE:

FOR IRAN:

POUR L'IRAN:

FOR IRAQ:

POUR L'IRAK:

FOR ISRAEL:

POUR ISRAEL:
Arthur LOURIE
22 November 1950

FOR ITALY:

POUR L'ITALIE;
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FOR THE REPUBLIC OF KOREA:

POUR LA RÉPUBLIQUE DE CORÉE:

FOR LEBANON:

POUR LE LIBAN:

FOR LIBERIA:

POUR LE LIBÉRIA:

FOR THE GRAND DUCHY OF LUXEMBOURG:

POUR LE GRAND-DUCHÉ DE LUXEMBOURG:
Pierre PESCATORE

22 Novembre 1950

FOR MEXICO:

POUR LE MEXIQUE:

24



FOR MONACO:

POUR MONACO:

FOR THE KINGDOM OF THE NETHERLANDS:

POUR LE ROYAUME DES PAYS-BAS:
D. J. BALLUSECK

22 Nov. 50

FOR NEW ZEALAND:

POUR LA NOUVELLE-ZÉLANDE:

FOR NICARAGUA:

POUR LE NICARAGUA:

FOR THE KINGDOM OF NORWAY:

POUR LE ROYAUME DE NORVÈGE:
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FOR PAKISTAN:

POUR LE PAKISTAN:

FOR PANAMA:

POUR LE PANAMA:

FOR PARAGUAY:

POUR LE PARAGUAY:

FOR PERU:

POUR LE PÉROU:

FOR THE PHILIPPINES:

POUR LES PHILIPPINES:

26

Carlos P. RÓMULO

November 22, 1950



FOR POLAND:

POUR LA POLOGNE:

FOR SAUDI ARABIA:

POUR L'ARABIE SAOUDITE:

FOR SWEDEN:

POUR LA SUÈDE:

FOR SWITZERLAND:

POUR LA SUISSE :
Jean-Frédéric WAGNIÈRE

22 novembre 1950

FOR SYRIA:

POUR LA SYRIE:
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FOR THAILAND:

POUR LA THAÏLANDE;
WAN WAITHAYAKON

22 November 1950

FOR TURKEY:

POUR LA TURQUIE:

FOR THE UKRAINIAN SOVIET SOCIALIST REPUBLIC:

POUR LA RÉPUBLIQUE SOCIALISTE SOVIÉTIQUE D'UKRAINE!

FOR THE UNION OF SOUTH AFRICA:

POUR L'UNION SUD-AFRICAINE:

FOR THE UNION OF SOVIET SOCIALIST REPUBLICS:

POUR L'UNION DES RÉPUBLIQUES SOCIALISTES SOVIÉTIQUES:
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FOR THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND:

POUR LE ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD:

Gladwyn JEBB

November 22, 1950

FOR THE UNITED STATES OF AMERICA:

POUR LES ETATS-UNIS D'AMÉRIQUE:

FOR THE UNITED STATES OF INDONESIA:

POUR LES ETATS-UNIS D'INDONÉSIE :

FOR URUGUAY:

POUR L'URUGUAY:

FOR VENEZUELA:

POUR LE VENEZUELA:
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FOR YEMEN:

POUR LE YEMEN:

FOR YUGOSLAVIA:

POUR LA YOUGOSLAVIE;
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Certified true copy. Copie certifiée conforme.
FOT the Secretary-General: Pour le Secrétaire général:

Assistant Secretary-General in charge of the Legal Department.
Secrétaire général adjoint chargé du Département juridique.
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